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FINAL ORDER NO. 70168 / 2021

JUSTICE DILIP GUPTA

The appeal is listed today with an office note that the
appellant has availed the Sabka Vishwas (Legacy Dispute
Resolution) Scheme, 2019 and a certificate has also been issued
regarding discharge of the liability. The dispute, therefore, does

not survive.
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2. The appeal is, accordingly dismissed. The application, if any,

stands disposed of.

(Dictated & pronounced in the open Court)
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